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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, DELHI

O.A. No. 723/2024
IN THE MATTER OF:

News Item titled “¥- HAfbal 3 WRAeT &R a1 TERT
appearing in divyahimachal.com dated 13.05.2024.

Index
Sr.No. | Particulars of documents Page
1. Additional response by way of 1-5

affidavit on behalf of Respondent
No. 1 1e. H.P. State Pollution
Control Board, in compliance to
Hon’ble NGT’s order dated
06.10.2025.

2. Annexure R-1/1: Copy of status 6-17

report of stone crusher units.

3. Annexure R-1/2, collectively: | 18-20
Copies of Notifications dated

01.12.2021, issued by the Industries
Department, Govt. of H.P.

4, Annexure R-1/3: Copy of| 21-29
Notification  dated  18.08.2022,
issued by the Department of

Environment, Science &
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Technology), Govt. of H.P.

Respondent No. 1

: ~ AR e
Dated: 02.01.2026 \JMM E:f.f«*’/ﬁ
Place: Dharamshala

Through Counsel
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, DELHI

O.A. No. 723/2024

IN THE MATTER OF:

News Item titled “T= HIfthar 4 Wiwe & f&ar Lerr
appearing in divyahimachal.com dated 13.05.2024.

ADDITIONAL RESPONSE BY WAY OF
AFFIDAVIT ON BEHALF OF
RESPONDENT NO. 1 i.e. HP STATE
POLLUTION CONTROL BOARD IN
COMPLIANCE TO HONBLE NGT’S
ORDER DATED 06.10.2025.

MAY IT PLEASE YOUR LORDSHIPS:-

I, Varun Gupta son of Sh. Suman Gupta,
aged 40 years, presently working as Regional Officer,
H.P. State Pollution Control Board, Dharamshala (duly

Oath'Commissioner

DHARAMS

D|

SHALA

authorized to file this affidavit), do hereby solemnly
declare and affirm on oath as under: -

That the instant original application has been
registered by this Hon’ble Tribunal suo-motu on the
basis of afore-cited news item appearing in
divyahimachal.com dated 13.05.2024. The news item
alleges illegal mining being done in Kangra district of
Himachal Pradesh, by mining mafias on the

govemment lands etc.

448




449

ATTESTED
Oath g/mmygn ioner

DHARAF‘J ‘3: 1! \l r\

Asstt. Em al

HP State P
Him Parivea

Dharamshala, Distt. Kangr

2

That vide order dated 06.10.2025, this Hon’ble
Tribunal had directed the Respondent No. 1 1.e. HP
State Pollution Control Board hereinafter referred as
“State Board’’ in short to file response with respect to
following points:- |

“..4. Additional responses may be filed by
respondents no. | and 4 giving requisite details in
tabular format regarding grant of EC and CTE/CTO
to each of the stone crushers and mining lease holders
and also with respect to each of the remedial measures
for prevention of illegal mining enlisted in Sustainable
Sand Mining Management Guidelines, 2016 and
Enforcement & Monitoring Guidelines  for Sand
Mining, 2020 including FIRs registered against
persons indulging in illegal mining in accordance with
law laid down by Hon'ble Supreme Court in State
(NCT of Delhi) vs. Sanjay (2014) 9 SCC 772 and
further action taken against them in accordance with
directions given by this Tribunal vide order dated
26.02.2021 passed in OA No.360/2015 titled as
National Green Tribunal Bar Association vs. Virender
Singh (State of Gujarat)....”

That in compliance to aforesaid directions, it is

submitted that there are total 28 numbers of Stone

CIUSheiS established in the concerned areas of District
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site. A detailed status of Environmental Clearance,
CTE/CTO/RCTO and mining permissions of 27 stone
crushers is annexed in tabular form as Annexure R-
1/1).

4, That as regard to the issue of illegal mining, it is
submitted that in the State of Himachal Pradesh,
mining activities are regulated under the Mines and
Minerals (Development and Regulation) Act, 1957
along with rules framed thercunder, namely H.P.
Minor Mineral (Concession) and Mineral (Preservation
of Illegal Mining Transportation and Storage) Rules,
2015. Moreover, under section 26(2) read with Section
21(4) of the aforesaid Act, a Notification dated

01.12.2021 has been issued by the Department of

)
~

nf

TESTED Industries, Govt. of H.P. wherein, officers of various

-

T

it Commissioner department such as Police, Forest, Industries

TAKA S HA Lr}\

Department  including authoritiecs of  General
administration have been authorized under the
aforesaid Act, to take cognizance/check illegal mining
in the State. Further, the Industries Department, Govt.
of H.P. vide another Notification dated 01.12.2021 has
authorized 25 numbers of authoritics of various
Department to make complaint in writing in the Court
of  competent  jurisdiction  regarding illegal

mining/transportation  of minerals. (Copies of
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Notifications dated 01.12.2021 are annexed as
Annexure R-1/2).

Further, in compliance to the directions of this Hon’ble
Tribunal in OA No. 360/2015, the State Govt. had
issued a Notification No. STE-E(5)-2/2021 dated
18.08.2022 for assessment and recovery of
compensation for damage done to the environment and
ecology due to illegal mining activities. As per said
Notification, overall responsibility to check illegal
mining, punish the offender, to draw plans for
prevention of illegal mining and take further steps vest
with the District Administration. A Committee under
Sub-Divisional Magistrate shall ascertain the identity
of illegal miners and amount of damage caused to the

environment with the assistance of Mining officers,

“ Police, PWD and Forest Department etc. The District

Administration Committec may also take assistance of
any other department/officer/authority at district level
as deemed fit. (Copy of notification dated 18.08.2022

is annexed as Annexure R-1/3).

That in addition to above, it is relevant to mention here
that the State Board is regularly monitoring the
aforesaid stone crusher(s) to ensure compliance of
environmental norms and in casc of any violation(s) on

the part of unit, regulatory actions under the various

_environmental laws i.e. Water (Prevention and Control

1
e THY )
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of Pollution Act, 1974) & Air (Prevention and Control
of Pollution) Act, 1981 and Environment Protection
Act, 1986 are taken, from time to time.

0. That this affidavit, placing on record the detailed status
report of stone crushers (Annexure R-1/1) on behalf

of the State Board, may kindly be taken on record.

Llé T**.al;ﬁgp h

Ko. 103—7 Q.&ﬂ%’ 1S PLL

i

Sig aure of oath‘ﬂ( missioner —_— DER ﬁNﬂENT
VERIFICATION:-

I, Varun Gupta, the deponent named

hereinabove, do hereby solemnly affirm and state
that the contents of this affidavit are true and correct

ATTESTED .
fg; to the best of my knowledge. The contents of 1-6 of
at imissione ; ; -
Oéfcjmh”?jjﬁ; " the affidavit are correct and derived from the official

record. No part of it is false and nothing material has

been concealed therefrom.

Verified at Dharamshala on this OL"J day of January,

Certified that this affidavit has been rpao%uu%éd
exp m'"gd in vernacular/English o Hindi to

Eh.iSmt. 0
B a”f" S/l e 0}3
u ONENT

r
P
inderstood the same at the time of making t L»of
Asstt. Enyirsas Artin
Oath Comrmissioner HP State Polivtion Control Board
g j Pari\ esh 1, Dari

oath/ affirmation before me as.t
o ThisDate. ..o 20
'Th! Sh./Smt.
Deponent who & *ﬂ,» Il

identified by Sh. &vj}w
personaily mow;tf me
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Status report of Stone Crusher units in respect to OA No. 723 of 2024

ANNEXURE R-1/1

Status of % . Sourc.c sTigaw 5.8
4 Grant of Grant of initial | current/latest b Matcna! als per Environmental Mg Flan
S. Name and ey s _ Permanent the Mining approved by '
No. Address I Eh i — Cale Registratio | Lease gra nted Clearanue granted by Geological wfng Remarss
letter no. Vide letter no. RCTO RS s SEIAA/MoEF &CC ]
| (Valid Till) n (PMT) h)-j‘lhe bt'ate Industries Deptt.
[ | L Geologist _ )
i 2978-82 | 6258-62 dated | RCTO is valid | Issued vide | At Khasra no. | Granted by SEIAA letter | Mining plan | Consent
dated 26.09.2001 valid | upto letter no. | 5,521,523 & 530 | No. 401dated | issued vide letter | granted
o 01.07.2000 up to | 17.07.2026 & | 2911 dated | measuring  04- | 06.04.2016 valid up to | no. 7562 dated | for one
Shivam —  Stone | 54 yp 1o | 31.03.2002 CTE 18.07.2024 | 11-18 hect. (Pvt. | 05.04.2023 & further | 26.11.2021 valid | stone
g(r)ushcr \1/3‘2:%15(; 24.11.1999 expansion valid up to | Land/River bed) | extended vide letter [up to 05 vyears | crusher
Tehsil Ihdora Distt application is | 17.07.2026. | executed on | no. 932-939 dated | from the | along with
Kangra H.P. under 07.03.2022 valid | 15.02.2023 for 05 year | execution of | one
process. up to 06.03.2027 | or validity of mining | mining lease | mining
(05 years) plan  whichever s | deed. lease
B N B _ | earlier. )
2 8930-34 2377-81 dated | RCTO is valid | Issued vide | At Khasra | Granted by SEIAA letter | Mining plan | Consent
) dated 16.06.2000 valid | upto letter no. | no1600/617 No. J- | issued vide letter | granted
[_1’"‘1‘“0?“ 28.01.1999 up to | 31.03.2026 9370 dated | measuring  08- | 11015/09/2011.IA(M) | no. 3664 dated | for  one
E‘:{‘J‘;;F{’_;‘SGS \5?]“‘;“2 valid up to | 31.03.2001 11.12.2025 | 55-55 hect. (Pvt. | dated 27.11.2015 & | 14.07.2022 valid | stone
Barikhad P.%). 27.01.2000 valid up to | Land/River bed) | further extended vide | up to 05 vyears | crusher
Codkwas  Tekél 10.12.2027 | executed on | letter no. 1195-1202 | from the | along with
Nurpur Distt. 04.08.2023 valid | dated 17.04.2023 for | execution of | one
Kangra, H.P. up to 03.08.2028 | 05 year or validity of | mining lease | mining
(05 years) mining plan whichever | deed. lease
_ is earlier.

3: 7330-34 4293-97, dated: | RCTO is valid | Issued vide | At Khasra No. | Granted by SEIAA vide | Mining plan | Consent
Ankur ] .Stonc\ dated 13/08/2001 upto letter no. | 724 measuring | No. issued vide letter | granted
g;;'f’}% [0:’];1113‘:; 13.01.1998 | valid up to | 31.03.2026 & | 9310 dated | 04-04-67  hect. | HPSEIAA/2022/993 on | no. 2447 date |for  one
Tehsil Nurpur valid up to | 31/03/2002 CTE 10.12.2025 | (Pvt. dated 19.05.2023 for | 04.06.2022 valid | stone
Distt Kangra HP 12.01.1999 expansion valid up to | Land/Terrace kh. No. 724 & |up to 05 vyears | crusher

- - application 122.09.2027. | deposit) HPSEIAA/2023/1107 on | from the | along with

s

Asstt. Environmentsl Engineer

HP State Pollution Control Board
Him Parivesh Bhawan, Dari
Dharamshala, Distt. Kangra (H.P)
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454

S_o urce of Raw

Gre i = e s ; Status of | Material as per . Mining Plan
S. Nunisana _a’l‘d—nl-ﬂf Grant of initial | current/latest Pm——— the Mining Enwronn‘rental approved by -
No. Address CRE viste i Cpnscnt;’ Registratio | Lease granted Elii g:a?tcd by Geological wing Remarks
letter no. Vide letter no. RCTO 2 TR el SEIAA/MoEF &CC 2 2
(Valid Till) n (PMT) b_\"the bt.ate Industries Deptt.
I ; Geologist ]
for additional executed on | dated 21.10.2024 for | execution of | one
mining lease 12.09.2023 valid | kh. No. 1896/1411/1 | mining lease | mining
is under up to 11.09.2028 | valid up to 05 year or | deed. lease. CTE
process. (05 years) & | validity of mining plan expansion
Khasra No. | whichever is earlier & application
1896/1411/1 for
(old Kh. No. additional
1411/1) mining
measuring  04- lease is
15-02 hect. under
(Govt. process.
Land/River bed)
executed on
23.09.2022 valid
up to 22.09.2027
(05 years)
4. 3302-06 RCTO is valid | Issued vide | At Khasra No. | Granted by SEIAA vide | Mining plan | Consent
dated upto letter no. | 1549/585, file no. HPSEIAA/2022- | issued vide letter | granted
28.02.2007 31.03.2026 10378 1550/585,  586. | 1037 dated 18.05.2023 | no. 5335 dated | for  one
SCS Stone Crusher dated 387 & 600 | for 05 year or validity | 31.08.2022 valid | stone
Gramin Udyog 06.12.2023 | measuring 01-84- | ¢ mining plan | up to 30.08.2027 | crusher
Village Barikhad valid up to | %4 HFCI‘ (PVL. | whichever is earlier. valid up to 05 | along with
P.O. Lodhwan 05.12.2025, I_.and/:I o i years from the | one
Tehsil Nurpur further deposit) executed execution of | mining
Distt Kangra HP renewal of 32I'd 04'08'20;3 mining lease.
i u
PMT is | 43 08 9028 (05
under years)
process.

A"Sf& -------- ni

HP State Pc iu
Him Parivesh

Bhawan, Dari

l'_‘.—: r‘n‘]]r\‘:r\r
tion Controf Board

Dharamshala, Distt, Kangra (H.P)




Source of Raw

Status of . ; i oy
. Name and Grant of Grant of initial | current/latest Pif-::;:t::t M?}i‘:lﬁ::iigcr | Environmental :}::;;Efcz]z:
No. Address £ T €TI0 Cangent!’ | Registratio | Lease granted | Cluarance enites iy Geological wi.nﬂ Remarks
letter no. Vide letter no. RCTO = o SEIAA/MoEF &CC e i
(Valid Till) n (PMT) hy1tlle bt'ate Industries Deptt.
) _ 1 Geologist - _

i 696.99 dated | 16628-32 dated | RCTO is valid | Issued vide | At Khasra No. | Granted by SEIAA vide | Mining plan | Consent
28.09.2001 02.12.2003 valid | upto letter no. | Khasra  number | No. issued vide letter | granted
valid up to | up to | 31.03.2026 | 14686 977/89 & 90 | HPSEIAA/2023/1122 on | no. 4712 dated | for  one

Mankotia ~ Stone | 27.09.2002 31.03.2004 ' dated measuring 01-37- | date- 14.03.2024 valid | 09.08.2023 valid | stone
Crusher  Village 16.03.2024 |38 Hect. (PVi |5 {5 05 year or | up to 08.08.2028 | crusher
Tipri PO Lodhwan valid up to | L-and/Terrace validity of mining plan | valid up to 05 | along with
]“‘?hsll, Nurbur 15.03.2026. deposit) executed |\ pichover is earlier. years from the | one
Distt Kangra HP on 13.03.2024 ) .
valid i ex'e§ution of | mining
14.03.2029 (05 diiite lease
years) )

6 14000-14005 | 1742-45 dated | Last consent | Issued vide | At Khasra No. | | Granted by vide No. | Mining plan | Consent
dated 01.02.2007 valid | was valid till | letter no. | & 541 measuring | HPSEIAA/2013/203 on | issued vide letter | expired &
12.07.2006 up to | 18.04.2025 & | 937-39 04-25-33  Hect. | date- 19.04.2016 | no. 7347 dated | notice

IV Stone Crusher | valid up to | 31.03.2007 current dated (Pvt. Land/River | (capacity- 143620 TPA) | 18.11.2021 valid | issued vide

Village & PO | 11.07.2007 application 21.04.2025 | bed) exccuted on | fyrther extended vide | up to 05 years | letter no.

Lodhwan  Tehsil for Renewal | valid up to | 05:03.2022 valid | joter  no.  972-979 | from the | 5537-41

Nurpur Distt of Consent to | 03.03.2027. | UP 10 04.03.2027 | ooy 15.02.2023 for | execution  of | dated

Kangra Hp Operate is (03 years) 05 year or validity of | mining lease | 09.10.202
Under mining plan whichever | deed 5 for
process is earlier. complianc

e.

7 9535-39 881-85, dated: | RCTO is valid | Issued vide | At Khasra No. | Granted by MOEF vide | Mining plan | Consent
Om Stone | dated 04/05/1998 upto letter no. | 350, 351 & 352 | letter no. 9046 dated | issued vide letter | granted
Crushers  Village | 17/02/1997 valid up to | 04.03.2026 9689 dated | measuring 04-05- | 05.03.2019 valid up to | no. 6398 dated | for  one
Tipri PO Lodhwan | valid up to | 31/03/1999 15.01.2025 | 88 Hect. (Pvt. | 04,03.2026. 21.10.2024 valid | stone
Tehsil Nurpur | 16/02/1998 valid up to Land/River bed) up to 28.10.2029 | crusher
Distt Kangra HP 04.03.2026, | cxecuted an valid up to 05 | along with

29.10.2019 valid years from the | one

Dharamshala, Distt. Ka;

gw
Asstt. Enviroamental Engines
HP State Paiiution Control Board

r

Him Parivesh Bhawan, Dari




505.1816/506,
1831/1692/512,
518,
1833/1694/519

& 1823/520

Granted by SEIAA vide
No.

HPSEIAA/2021/869 on
date- 18/11/2021 valid

dated 18.08.2021
valid up to
17.08.2026 valid

up to 05 years

’7 SEsbIEEE Source of Raw | [ 1
’ ; Grant of Grant of initial | current/latest Staeus af Mgl AT ger | Environmental Yhning Plan
S. Name and CTE vide - Permanent the Mining . —— approved by e
No. Address i 20 Saen Registratio | Lease granted Clearance granted by Geological wi Remagis
letter no. | Vide letter no. RCTO gis SEIAA/MOEF &CC | \*eological wing
(Valid Till) n (PMT) b.\/‘thi’-' State | Industries Deptt.
e T . e | Geologist
up to 28.10.2026 execution of | mining
(07 years) | mining lease | lease.
S— — \ i SR S ——— — — - = -l — . - I E— S— — — deed -
8 4131-35 11201-05 dated | Last consent | Issued vide | At Khasra No. | Granted by SEIAA vide | Mining plan | Consent
dated 08.02.2002 valid | was valid till | letter no. | 346/1 measuring | letter no. 3595 dated | issued vide letter | expired &
07.08.2001 up to | 18.10.2024 & | 1135 dated | 04-88-12 Hect‘os.n.zms valid up to | no. 7784 dated | notice
Gold Mine Stone | valid up to | 31.03.2002 current 25.04.2025 | (Pt Land/River | 07.112023  further | 07.10.2016 valid | issued vide
Crusher Village & | 06.08.2002 application valid up to b’fd} executed O | extended vide file no. | up to 04.04.2027 | letter no.
P.O.  Lodhwan for Renewal | 04.04.2027. | 05:04.2022 valid | yosrian/2013/212 valid up to 05 | 6814-16
Tehsil Nurpur of Consent to up to 04.04.2027 dated 15.01.2025 for | years from the | dated
Distt Kangra HP Operate s (05 years) 05 year or validity of | execution of | 31.12.202
Under mining plan whichever | mining lease | 5 for
| is earlier. | deed i.e. | complianc
_ 05.04.2022 e.
9 15691-96, 7723-26, dated: | RCTO is valid | Issued vide | At Khasra No. | Granted by SEIAA letter | Mining plan | Consent
dated: 06/05/2006 upto letter no. | 156/1 and 156/2 | No. 2349-2357 dated | issued vide letter granted
26/11/2005 |valid up to | 11.07.2026 2808 dated | (old Khasra no. | 13.08.2015 valid up to | no. 5115 dated | for  one
valid  upto | 31/03/2007 12.07.2024 | 156) measuring | 12 082022 & further | 28.08.2023 valid | stone
Bhandral  Stone | 25/11/2006 valid up to | 03-71-27 H_ECL extended vide letter | up to 27.08.2028 | crusher
Crusher  Village 11.07.2026. | (PVt. LandRiver | 05 655 609 gated | valid up to 05 | along with
Hagwal PO bed)ﬂcxccuted oM | 08.08.2022 for 05 year | years from the | two
Bhadroya Tehsil- 06'03‘202{ valid or validity of mining | execution of | mining
Nurpur Distt Ip 19703032024 plan  whichever is | mining lease | leases.
(05 years) & 7
Kangra HP earlier. deed & 3782

Dharan‘rshala,'Dua:_{ -

e EEEEEEEEEE————————

- Kangra (H.p)
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Source of Raw

l

Tehsil Indora Distt
Kangra H.P.

1227/1,1237 &

1235 measuring

04-02-12  Hect.

(Pvt.

Land/terrace

deposit) executed

on  31.05.2025

valid up to

30.05.2030 (05

years) - | N

| |
| Status of e | R ni o o o :
‘ 5 : Grant of Grant of initial | current/latest SLrusl .Vlatcna]_ d.h Gl Environmental MinipgFisn
| S, Name and . ) = Permanent the Mining approved by )
| No Address CTE vide CTO Consent/ Resistiatio | beasevasited Clearance granted by Geological win Remarks
[ letter no. Vide letter no. RCTO AN scase g SEIAA/MoEF &CC i B &
' et n (PMT) by the State Industries Deptt.
| | (Valid Till) . l
I B N Geologist -
| measuring 02-03- | up to 05 vyear or | from the
| 34 Hecet. (Pvt. | validity of mining plan | execution of
Land.  Terrace | whichever is earlier. mining lease
Deposit) deed.
executed on
05.03.2022 valid
up to 04.03.2032
1 (10 years)
10 9476-80 | 2107-11 dated | RCTO is valid | Issued vide | At Khasra No. | Granted by HP | Mining plan | Consent
dated | 23.05.1990 valid | upto letter no. | 131/1 measuring | SEIAA/2022-953 dated | issued vide letter | granted
07.12.1987 up to 31.031990 | 11.07.2026 4253 dated | 01-01-73  Hect. | 11.08.2022 for 05 year | no. 3967 dated | for  one
valid up to 08.10.2025 | (Pvt. or validity of mining | 14.08.2024 valid | stone
06.12.1988 valid up to | Land/terrace plan  whichever is | up to 13.08.2029 | crusher
07.10.2028. | deposit) cxecutgd earlier & HP | & letter no. | along with
o 19.09.2022 | ¢ 1an/2024-1220 valid up to 05 | one
TZ ;)920;,? (62 dated 07.03.2025 for | years w.e.f. | mining
Kunal Stone e 05 year or validity of | 29.10.2024 lease.
) years) & Khasra o :
Crushers Old GT - mining plan whichever
No. 1386/1, :
Road Damtal 1227 is earlier.

o

i

Dharamshala, Distt. Kangra (H.P.)
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Sitis ot | Sourceof Raw | | | ———

S M

- wi | % . . | Statusof | Material as per S : Mining Plan
| s, N ((*l'}'"i;m--m | Grant f’f initial cu:renf![alc.\t | Péfmagent the Mining hnurunn-t‘mtal ‘ approved by .
No. Addiess vide | CTO Consent/ | Registrati - Clearance granted by Geolosical wi Remarks
| letter no. | Vide letter no. RCTO B LBlse grante SEIAA/MoEF &CC SIOE S WiRg: |
. Valid Till) | n(PMT) hy‘the Sl‘atc Industries Deptt.
’. S S T (O SR L | Geologist | g s
11 | Issued  vide | - [ RCTO is valid | Issued vide | At Khasra No. Granted by SEIAA vide | Vide letter no. | Consent
| [ / letter no. | upto | letter no. [35, 36 & 43| fje 4285 dated | granted
| Abhi Stone | 2288-92 | 29.01.2026 | 14142 measuring 01-42- ‘ HPSEIAA/2023/1116 | 11.07.2025 valid | for  one
| } Crushing Co., Old | dated | | dated Ol Hect. (PVL. | gated 01.03.2024 & for | up to 05 years. ‘ stone
i GT Road Damtal | 30.05.1990 [ 11.03.2024 I'“”d"‘[ Griace 05 year or validity of ‘crusher
Tehsil Indora Distt | valid up to valid up to depos1£) executed mining plan whichever along with
Kangra HP 29.05.1991 29.01.2026. | °" 30.01.2021 is earlier. one
N valid up 1(_) mining
29.01.2026 (05
lease.
SIS = = - "|3VEars) | N —
12 Issued  vide | --- Last consent | Issued vide | Khasra No. 1177 | EC granted by SEIAA | Mining plan | Consent
letter no. was valid till | letter no, | measuring 00-98- vide file | issued vide letter | expired &
2800-4 dated 01.07.2018 & | 2859 dated | 53 Hect. (Pwt. noHPSEIAA/2024/1131, | no. 9279 dated | notice
Krishna Stone | 14.06.1990 current 16.07.2024 | Land/terrace dated 01.03.2024 for | 04.11.2023 valid issued vide
Crusher-GT Road- | valid up to application valid up to | deposit) executed validity period of EC 05 | up to 05 years | letter no.
Damtal PO- | 13.06.1991 for Renewal | 15.07.2026. | On  03.07.2024 years year or validity of | from the | 6817-19
Mohtli- of Consent to il G5 ® mining plan whichever | execution of | dated
- Town:Damtal Operate s 02.07.2029 (05 is earlier. mining lease | 31.12.202
Under L deed 5 for
process complianc
IS _ e.
13 Issued  vide | 16075-79 dated | RCTO is valid | Issued vide | At Khasra No. EC granted by SEIAA Mining plan | Consent
.| letter no. | 20.11.2003 valid | upto letter no. | 1052,1053 & | vide letter no 1642-49, | issued vide letter | granted
Eﬁgtsany B\jﬁ; 9276-80 up to | 23.09.2026 | 2261 dated 1054“__ dated 24.09.2021 for | no. 3758 dated |for  one
Sirat PO Damta] | 92t 31.03.2004 27.06.2024 | measu ing 04-97- | 05 vears or validity of | 29.08.2020 valid | stone
Tehsil Indora Disgt | 30-01-1996 valid up to Eg dj'{‘"dr- (Pvt. mining plan whichever | up to 05 years | crusher
Katigra HP valid up to 26.06.2026. | -and/terrace is earlier. from the | along with
29.01.1997 deposit) exccuted execution of | one
J =" 08.04.2022 mining lease | mining
Asstt. Enviromma
HP State Pojjutin
Him Parivesh Bha i
Dharamshz '

ila, Distt, Rangra (H.p)
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| . . ~ Source of Raw

i 5 e o o —— o Status of Material as per s Mining Plan

| . N (.’r:mt of | Grantofinitial | current/latest Permanent the Mining Environmental approved by

No Address Sk vde ; CT0 | Ganwenk Registratio | Lease granted Clesranee granted by Gealogical wing Remarks

letter no. Vide letter no. RCTO S PR SEIAA/MoEF &CC : i
(Valid Till) n (PMT) b‘\1lhe ht’alc Industries Deptt.
_ P I e in ) | Geologist _
; valid  up  to deed | lease.
| 07.04.2027 (05
N el o - _|years) _ . |
14 | Issued vide | Last consent | Issued vide | At Khasra No. | EC granted by SEIAA | Mining plan | Consent
| letter no. | was valid till | letter no. | 1052.1053 & | vide letter no 1642-49, | issued vide letter | expired &
| 13226-30 dated | 11.06.2024 & | 1754 dated | 1034/1 dated 24.09.2021 for | no. 3758 dated | notice
Brijesh Stone 08.10.2003 valid | current 13.06.2024 | measuring 04-97- | o5 years or validity of | 29.08.2020 valid | issued vide
Crusher VPO up to | application valid up to | 08 Heet.  (PVL. | mining plan whichever | up to 05 years | letter no.
Damtal Tehsil 31.03.2004 for Renewal | 12.06.2026, | L-and/terrace is earlier. from the | 5931-32
Indora Distt of Consent to deposit) cxccutec;l execution of | dated
Kangra HP Operate is m]l'd 08:04.2022 mining lease | 03.11.202
returned . 63‘1)420;_? (82 deed 5 ‘ for
| years) ceompllanc
15 Issued  vide | Issued vide | RCTO is valid | Issued vide | At Khasra No. | EC granted by SEIAA | Mining plan | Consent
letter no. 937- | letter no. 937- | upto letter no. | 1444 & 1445 | vide file no | issued vide letter | granted

Happy Stone | 41 dated | 41 dated | 31.03.2027 459 dated | measuring 02-09- | HPSEIAA/2024/1130, | no. 10163 dated | for  one
Crusher  Unit-I- | 02,05.1990 | 02.05.1990 valid 23.04.2024 |82 hect. (PVL. | dated 01.03.2024 for | 01.12.2023 valid | stone
Dhangu Majra | yalid up to | up to valid up to I,andf:l‘erracc: validity period of EC 05 | up to 25.11.2026 | crusher
Road Damtal | 01 951991 | 01.05.1991 27.04.2026. | deposit) exceuted | yoarc vear or validity of along with
Tehsil Indora Distt on. 13.03.2024 mining plan whichever &t
Kangra HP . valid up to .. o mining

12.03.2034 (10

years) _ lease.

16 | New Randhawa | 5941-45 5941-45 dated | Last consent | Issued vide | At Khasra No. | EC granted by SEIAA | Mining plan | Consent
Stone Crusher | dated 10.11.1997 valid | was valid till | letter no. | 1176/1 vide letter no. 1070 | issued vide letter | expired &
Dhangu Majra | 10.11.1997 up to | 31.05.2025 & | 2771 dated | measuring 04-08- | dated 25.05.2016 | no. 9521 dated | notice
Road Damtal | valid up to | 31.03.1998 current 04.06.2025 | 28 ‘hect. (Pvt. | yvalidity of 07 further | 02.01.2023 valid | issued vide

| | Tehsil Indora Distt | 31.03.1998. (Concurrence application valid up to | l-and/Terrace | extended vide letter | up to 25.11.2026 | letter no.
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- T T & '__S_l;u;f [ SourceofRaw | 1 T
| | v 8 o i | e > |
c il . | Grantof Grant of initial | current/latest Status of Mater m! '1[\' pet Environmental ALning l_ lan |
8. Name and | , . - ; Permanent the Mining approved by -
No Kddiass | CTE vide CTO Consent/ Basistiat Visiae St Clearance granted by Geolosical wins | Remarks
g : letter no. | Vide letter no. RCTO FEARAD Searanicd | SEIAA/MOEF &CC st Gl
. e’ n (PMT) by the State Industries Deptt. |
(Valid Till) : 2
Y| CT——— 1 tl B SR 0 Geologist | S
| Kangra H.P. | (Concurrence (CTE & CTO) for Renewal | 25.11.2026. | deposit) executed | 1270 dated 01.05.2023 5722-24
| (CTE & CTO) of Consent to on 26.11.2016 |valid up as per dated
Operate is valid up 10 | approved mining plan. | 24.10.202
| Under 25.11.2031 (15 5 for
process years) complianc
i Ol e.
17 Issued  vide | 4136-40 dated | RCTO is valid | Issued vide | At Khasra No. | EC granted by SEIAA Mining plan | Consent
letter no. | 25.07.1987 valid | upto letter no. | 1061, 1075 & | vide letter no. 144-151, | issued vide letter | granted
3 2849-53 up to | 12.05.2026. | 961 dated | 1089 measuring | dated 03.02.2022 | no. 7535 dated | for  one
AT Stone Crusher | gateq 31.03.1988 13.05.2024 | 02-70-65  hect. | validity of 05 years as | 17.12.2020 valid | stone
Dhangu Majra | 17 07.1986 valid up to | (Pvt. per mining plan up to 05 years crusher
R‘oad' Darrflal valid up to 16 12.05.2026. Landf"_l“crracc along with
Tehsil Indora Distt deposit) exccuted e
Kangra HP on  26.04.2022 5 3
; mining
valid up to esse
25.04.2032 (10 '
[ S ) | years)
18 5550-54 5550-54 dated | Last consent | Issued vide | Khasra No. | EC granted by SEIAA Mining plan | Consent
dated 27.03.2006 valid | was valid till | letter no. | 132/1 & 154 vide file no | issued vide letter | expired &
27.03.2006 up 10 | 22.07.2024 & | 8787 dated | measuring 01-45- | HpSEIAA/2024/1182, | no. 1565 dated | notice
D S Stone Crusher | valid up to | 31.03.2006 current 24.11.2025 | 94 hect.  (PVt. | gateqd 19.10.2024 | 20.05.2021 valid | issued vide
Dhangumaijra 31.03.2006 (Concurrence application valid up to Landz"‘TerraCc validity of mining plan [ up to 05 years | letter no.
Road Damtal | (Concurrence | (CTE & CTO) for Renewal | 23.02.2026. | deposit) executed whichever is earlier. from the | 5781-83
Tehsil Indora Distt | (CTE & €TO) of Consent to on]_d 28.1 |‘202_0 execution of | dated
Kangra HP Operate is VA up o mining lease | 24.10.202
27.11.2025 (05
Under deed 5 for
years) ;
process complianc
e e = = e'
|19 | Jai Shree Hari | Issued  vide | Issued vide | RCTO is valid Issued vide | At Khasra No. | Granted by SEIAA vide Mining plan | Consent

\oaw

\h,-.u |

HP Q"“n Polit

Him Parivesh Bhawai
Dharamshala, Distt. K

F‘|F|’ ear

r'ﬁo‘!J
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Grant of

| Grant of initial

14

Status of
current/latest

Source of Raw

Status of | Material as per

Environmental

Mining Plan

Dharamshala, lell Ka

S. Name and e : Permanent the Mining o e ; approved by Réfiisrls
No. Address T: f.‘ _Hdc ‘ Vid ff:? (;{)?FP)U Registratio | Lease granted (;l;l‘; :\d:f;’lzrl-nz%l(}“\ Geological wing Crmaris
e i sl {Valiﬁ Till) n (PMT) by the State — s | Industries Deptt.
Geologist - ] -
Gramudyog Stone | letter 0 ' letter no. 300- | upto letter no. | 177/1 measuring | file no. | issued vide letter | granted
Crusher  Village | 16032-36 | 308 dated | 02.05.2026 766 dated | 02-94-00  hect. | HPSEIAA/2022/937 no. 5959 dated | for  one
Bain Auarian P.O. | dated 02.04.2011 valid 03.05.2024 | (Pvt. dated 19.01.2024 valid | 06.01.2021 valid | stone
Kandrori  Tehsil | 0g8.08.2006 | up to valid up to ! Land/terrace up 05 or validity of | up to 05 years | crusher
Indora Distt | valid up to | 31.03.2012 02.05.2026. | deposit) exi-:culcd mining plan whichever | from the | along with
Kangra . .| 07.08.2007 on  01.03.2024 | s earlier. execution of | one
HI’(P'b].iown:Bam :ahd_) :.1[) to mining lease | mining
Aftarian ;9:);52034 (10 o _—
cars
20 lssued  vide | Issued vide | RCTO is valid | Issued vide | At Khasra No. | Granted by SEIAA vide | Mining plan | Consent
letter no. | letter no. 622- | upto letter no. | 177/2 measuring | file no. | issued vide letter | granted
19535-39 28 dated | 02.05.2026 769 dated | 02-96-23  hect. | HPSEIAA/2022/937 no. 5936 dated | for  one
KK Grit Udyog | dated 07.04.2008 valid 03.05.2024 | (Pvt. dated 19.01.2024 valid | 06.10.2021 valid | stone
Village Bain | 10.10.2006 up to valid up to Land;’?errace up 05 or wvalidity of | up to 05 vyears | crusher
Attarian, P.O. | valid up to | 31.03.2009 02.05.2026. def]os‘gﬁgfé“&;i mining plan whichever | from the | along with
Kandrori  Tehsil | 09.10.2007 of}l'd s is earlier, corrigendum | execution of | one
Indora Distt };g :)2 203‘5 (fg issued vide letter no. | mining lease | mining
Kangra HP ifs) 7 4052-59 dated | deed . lease.
. 16.02.2024 for name
change.
21 l[ssued  vide | Issued vide | RCTO is valid | Issued vide | At Khasra No. | Granted by SEIAA vide | Mining plan | Consent
i letter no. | letter no. | upto letter no. | 2912/2. 2912/1/1 | letter no. 3399 dated | issued vide letter | granted
Jai Shankar Stone Kh :
Chiishise vpo | 19971-75 14451-59 dated | 31.03.2026 5580 dated | (New khasra no. | 01.10.2015 valid up to | no. 2072 dated | for one
Chiiie t”, Tehsil- | dated 10.10.2008 valid 19.08.2025 | 3218/2912/1) 30.09.2022  further | 02.06.2023 valid | stone
IndorI; Distt | 13.10.2006 up to valid up to 2912/1/2  (new | extended vide letter | up to 05 years | crusher
Ktz HP valid up to | 31.03.2009 02.08.2028. lf};*li-‘;ﬁg]jm no. | no, 147178 dated | from the | along with
- 5219/2912/1), (s ;
12.10.2007 2914, 2914/1/1 13.06.2023 validity of | execution of | one
(\v‘i%/
: E- sh _=|".\-\ n, Liaf
Hnﬂ! arive angra (H.P.)




—

|

15

Status of

_Sou ree of Raw

Grs ; » e e ] S0 | Status of | Material as per ; Mining Plan
S. Rianeunid srant of Grant of initial | current/latest | ———— ehé Miiiine Environmental 4 Sl B
: FEea, - [ . [ g . ) . pproved by
No. Address ) LTY [ Cpnscnti | Registratio | Lease granted Qlencicegranted by Geological wing Remiris
letter no. Vide letter no. RCTO [ = P P i SEIAA/MoEF &CC 0 2
(Valid Till) n (PMT) hy‘thc ht_ate Industries Deptt.
n 3 ~ Geologist B
(khasra no. | mining plan whichever | mining lease | mining
. 5220/2914/1), is earlier. deed . lease.
| 2914/1/2  (New
[ khasra no.
5221/2914/1)
measuring 04-85-
01  hect. (Pvt.
Land/river bed)
executed on |
04.08.2023 valid
up to 03.08.2028
: [RE (05 years)
22 Issued  vide | Issued vide | RCTO is valid | Issued vide | At Khasra No. 18 | Granted by SEIAA vide | Mining plan | Consent
letter no. | letter no. 8630- | upto letter no. | & 24 measuring | letter no. 3256 dated | issued vide letter | granted
16967-72 34 dated | 03.10.2026 9731 dated | U4-70-99  hect. | 28.09.2015 valid up to [ no. 8642 dated | for  one
Kailash Stone | dated 01.08.2016 valid 15.01.2025 | (Pvt. _ 27.09.2022 further | 17.12.2024 valid | stone
Crusher  Village | 05.12.2015 up to valid up to Landf"l‘crracc extended vide letter |up to as per | crusher
Halley Tehsil | valid up to | 31.03.2017 03.10.2026. | deposit) executed |\ 70815 dated | letter of intent | along with
Indora Distt | 04.12.2016 0“_ 10.11.2015 13.01.2023 validity of | has been issued | one
Kangra HP ;gh]d 5 U 101 ining plan whichever | on dated | mining
2112050 3 is earlier. 11.12.2015  for | lease.
yeats) the period of 15
period o
. Com ~ in w _ years. il 18 |
23 ; - Issued  vide | 20688-92 dated | RCTO is valid | Issued vide | At Khasra No. | Granted by SEIAA vide | Mining plan | Consent
i@.hc;v 0 Sha\'}];ar letter no. | 03.02.2017 upto letter no. | 2926/1 and | letter no. 5207, dated | issued vide letter | granted
- d:;f:'cs 'rehscd 5934-37 dated 16.03.2026 | 14552, 292711 14.03.2016,  further | no. 5339, dt: [for  one
lidors Disyt | dated 31.03.2017 dated measuring 04-90- | extended vide letter | 31.8.2022  for | stone
Kangra HP 23.06.2016 15.03.2024 |33 ['{L‘_CIS (Pvt | o, 868-875 dated | period up to | crusher
valid up to valid upto | Land/River Bed) | 15 07 2023 valiod upto | 11.5.2026 along with

\SSIL
HP State Polit
Him Parivesh

nvironmMenfz! ey
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| Source of Raw

! . ; . —— SEikusol Status of | Material as per - Mining Plan
s T, (Jrant_nl Grant of initial : current/latest Permarent the Mining Environmental appraved by
| No. Address LT vitle 18 Cansent/ Registratio | Lease granted | KR isancegruiies oy Geological ‘\'{ng R
letter no. Vide letter no. RCTO N -l SEIAA/MoEF &CC eyt Thenstd
| Valia'Tiiy | VD) by the State ‘ Industries Deptt.
o | ] | Geologist I
22.06.2017 : 14.03.2026 | executed on ‘ 05 years or valid up to one
| - 12.05.2016 valid | approved mining plan. mining
_ ; ! upto 11.05.2031 | lease;
| 24 lssued  vide | Issued vide | RCTO  valid | Issued vide | At Khasra No. | Granted by SEIAA vide | Mining plan | Consent
letter no. | letter no. | upto letter no. | 1076/2 | letter no. 426 dated | issued vide letter | expired &
11747-50 | 23270-74 dated | 30.11.2025 10183 measuring 04-90- | 30.11.2016,  further | no. 13772 dated | notice
Neclkanth  Stone | dated 09.03.2017 valid dated 24 hect.  (PvL | extended vide letter | 31.03.2022 valid | issued vide
Crusher VPO | 16.09.2016 up to 01.12.2023 | Land/river bed) | o 1748 dated | up to 06.12.2026 | letter no.
Barota, Tehsil | valid up to | 31.03.2017 valid up to executed O 1 06.10.2023 valid up to | valid up to 05 | 6814-16
Indora, Distt | 15.09.2017 30.11.2025. 07'09'20_16 valid approved mining plan. | years from the | dated
Kangra HP up to 06.09.2031 execution  of | 31.12.202
(15 years) oy
mining lease | 5 for
l deed complianc
S > s e' f
25 Issued  vide | Issued vide | RCTO is valid | Issued vide | Khasra No. | Granted by SEIAA vide | Mining plan | Consent
letter no. | letter no. | upto letter no. | 2886/2, 2905, | letter no. | issued vide letter | granted
9289-93 | 19717-21 dated | 06.12.2026 | 9417 dated | 2906, 2907. | HPSEIAA/2024/1176 no. 9275 dated | for  one
dated 24.01.2018 valid 07.01.2025 | 2884/1, 2885 & | gated 19.10.2024 valid | 03.01.2022 valid | stone
Jai Hari Stone | 5807 2017 up to valid up to | 2887/1 up 05 year or validity | up to 06.12.2026 | crusher
Crusher  Village | a1 up  to | 31.03.2018 18.12.2026. | measuring 04-66- | ¢ mining  plan | valid up to 05 | along with
Indora IEh_S'I 27.07.2018 47 hect. (Pvt. whichever is earlier. years from the | one
Indora Distt Land/terrace : ¢ frifn
Kangra HP deposit) executed ex.e§ut|0n ar (ning
on 08052017 mining lease | lease.
valid up to deed
07.05.2032 (15
years)
26 | Jai Maa Chintpurni | 20427-33 12394-98 dated | Closed Closed Closed Closed Closed Closed
Stone  Crusher | dated 14.07.2017 valid
Asstt, Env
HP State Pc tro
Him Pari E 1. Dari

Dharamshala, Distt. Kangra (H.P.)
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N T ] SoureE oL ] 7
l " 2 Statusiol Status of | Material as per | 2 Mining Plan | |
it | 5 Grant of Grant of initial | current/latest | s Environmental ]
| 9% | Name and 2 2 | i Permanent the Mining | o ) ) approved by e
N ) CTE vide CIo | Consent/ ! . | Clearance granted by = y : Remarks |
No. | Address 3 : ) | e Registratio | Lease granted | __ s, Geological wing |
letter no. Vide letter no. RCTO : ¥ SEIAA/MoEF &CC ; |
[ ; L i n (PMT) by the State Industries Deptt. | i
(Valid Till) o ; ’
T S - ;| . L. N Geologist e el
[ VPO Mand | 27.01.2016 up 1o ' '
| Manjhwa  Tehsil | valid up to | 31.03.2018 ; |
| Indora Distt | 26.01.2017 .
| KangraHP - - RSN S |
27 Issued  vide | Issued vide | RCTO is valid | Issued vide | At Khasra No. | EC granted by SEIAA | Mining plan | Consent
letter no. | online  dated | upto letter no. | 17,18,19.23 & | vide file no | issued vide letter | granted
7379-83 22.01.2019 valid | 16.07.2027 610 dated | 15/1  measuring | HPSEIAA/2015/428 no. 1565 dated | for  one
. dated up to 09.04.2024 | 04-25-56 Hect. | shivam Stone Crusher/ | 20.05.2021 valid | stone
g'“"?”ﬂ o S“’“&L 12.06.2018 21.01.2020 valid up to | (Pvt. Land/River | 1177, dated | up to 28.10.2029 | crusher
Péus i el ahfund valid up to 08.04.2026. | bed) exccuted on | 28.05.2016 further | valid up to 05 | along with
BRGeriss  Tehsl 11.06.2019 1?'07'2]?](;;? ;glzlg extended vide file no. | years from the | one
[ndo%‘a = '(“]I"O“’ca_’j) : HPSEIAA/2015/428 execution  of | mining
Kangra H.P. years Shivam Stone Crusher/ | mining lease | lease.
732-39, dated | deed
13.01.2023 for validity
of mining plan
whichever is earlier.
28 Issued  vide | Issued vide | RCTO is valid | Issued vide | At Khasra No. | EC granted by SEIAA | Mining plan | Consent
letter no. | online dated | upto letter no. | 10, 11, 12, 12/1, | vide file no 1098, dated | issued vide letter | granted
_ 8897-8901 16.03.2020 valid | 24.05.2026 3080 dated | 59, 63. 62, 74,76 | 25.05.2016 further | no. 5339 dated | for  one
Hari Om Stone | dated up to 17.06.2025 |and 77 | extended vide file no. | 31.08.2022 valid | stone
Crusher,  Village | 5072017 | 15.03.2021 valid up to | Measuring 04-92- | 764-771, dated | up to 11.05.2026 | crusher
arw e n
;’;"3““{1 Bhogrwan. | yaiid  up  to 24.05.2026, | 32 Hect. (PVt | 1601 5023 for validity | valid up to 05 | along with
D(A:h;IIK “Fn(:_??’ 24.07.2018 Landf’Rl;er bed) of mining plan | years from the | one
e NS B SxpRe O | whichever is earlier. execution of | mining
L1D%20L1 valig minin lease | lease
up to 10.04.2032 o B '

(15 years).
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[Authoritative English text of this department notification number Ind-11(F)6-20/2005, dated
01-12-2021 as required under clause (3) of Article 348 of the Constitution of India .

465

INDUSTRIES DEPARTMENT

NOTIFICATION
Shimla-2, the 1st December, 2021

No. Ind-II (F) 6-20/2005.—In supersession of the Govt. Notification number Ind-I1 (F) 6-
20/2005 dated 30-4-2011 and in exercise of the power conferred under Sub-Section (2) of Section
26 read with Section 21 (4) of the Mines and Minerals (Development and Regulation) Act, 1957
(Act No. 67 of 1957) and all other powers enabling him in this behalf, the Governor, Himachal
Pradesh, is pleased to empower/authorize the following Officers to seize any mineral raised or
transported or caused to be raised or transported by any person without any lawful authority, any
mineral from any land and for that purpose uses any tool, equipment, vehicle or any other thing for
this purpose with immediate effect:—

1. All the Deputy Commissioners in H.P. In their respective jurisdiction
2. All the Additional Deputy Commissioners in H.P. --do--
3. All the Sub-Divisional Magistrates in H.P. --do--
4. All the Executive Magistrates in H.P. --do--
5. All the Superintendents of Police in H.P. --do--
6.  The Additional Superintendents of Police in H.P. --do--
7. All the Deputy Superintendents of Police in H.P. --do--
8. All the Conservator of Forests in H.P. --do--
9. All the Divisional Forest Officers in H.P. --do--
10.  All the Assistant Conservator of Forests in H.P. --do--
I'1.  All the Range Officers of Forests in H.P. --do--
12. All the General Managers, DIC in H.P. --do--
13. All the Mining Officers in H.P. --do--

This supersedes all the previous Notifications issued in this behalf.
By order,

R. D. DHIMAN,
Addl. Chief Secretary (Industries).

e fmr
arfergr=T
Ree—171 002, 6 fa=T=R, 2021
T gus—11 ()2—3,/2020—BHAEe U & IqSIUTe, WRA & AfdY © ITIE 309

® WP gRT Yol AfGAdl BT YA B §Y, RATS Uew Al WAl AN @ R W, 59
W%WWW—II (G)2—26 /95 AR 13—11—2000 ERT ARG f2Arae yawr
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[Authoritative English text of this department notification number Ind-1I(F)6-20/2005 dated
01-12-2021 as required under clause (3) of article 348 of the Constitution of India].

INDUSTRIES DEPARTMENT
NOTIFICATION
Shimla-2, the 1st December, 2021

No. Ind-IT (F) 6-20/2005.—In supersession of the Govt. Notification number Ind-II (F) 6-

20/2005 dated 30.4.2011 and in exercise of the power conferred under Sub-Section (2) of Section
26 read with Section 22 of the Mines and Minerals (Development And Regulation) Act, 1957 (Act
No. 67 of 1957) and all other powers enabling him in this behalf, the Governor, Himachal Pradesh,
is pleased to authorize the following Officers/Officials to make complaints in writing in the Court

of competent jurisdiction in respect of any offence punishable under the said Act or any rules made
there under, with immediate effect:—

© W N VoA W N

10.
11.
12.

14.
15,
16.
17.
18.
19.
20.

21
22.

The Director of Industries Throughout Himachal Pradesh
All the Deputy Commissioner in H.P. In their respective jurisdiction
All the Superintendent of Police in H.P. --do--
The State Geologist Throughout Himachal Pradesh
All the Geologists --do--
All the Assistant Geologists --do--
All the Technical Assistant (Geology) --do--
All the General Managers, DIC in H.P. In their respective jurisdiction
All the Mining Officers in H.P. --do--
All the Mining Inspectors in H.P. --do--
All the Assistant Mining Inspectors in H.P. --do--
All the Managers, Industries in H.P. --do--
All the Industrial Promotion Officers in H.P. --do--
All the Economic Investigator, Industries in H.P. --do--
All the Extension Officers, Industries in H.P. --do--
All the Addition Deputy Commissioners in H.P. --do--
All the Sub-Divisional Magistrates in H.P. --do--
All the Tehsildars/Naib Tehsildar in H.P. --do--
All the Additional Superintendents of Police in H.P. --do--
All the Deputy Superintendents of Police in H.P. --do--
All Inspectors/SIs/ASIs of Police Department in HP --do--
All the Divisional Forest Officers in H.P. --do--
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23.  All the Conservator of Forests in H.P. --do--
24.  All the Assistant Conservator of Forests in H.P. --do--
25.  All the Range Officers of Forests in H.P. --do--
This supersedes all the previous Notifications issued in this behalf,
By order,
R. D. DHIMAN,
Addl. Chief Secretary (Industries).
9 IqTea HRIGN USRS, TMEQR, Rrem Hirsr, Ro wo
HPEAT : TmTal qgog fafdr Ul : 09—12—2021
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ANNEXURE R-1/3

(Authoritative English text of this Department Notification No. STE-E(5)-2/2021
dated 18 -08-2022 as required under clause (3) of article 348 of the Constitution of India)

Government of Himachal Pradesh
Department of Environment, Science & Technology

No. STE-E(5)-2/2021 Dated: Shimla-2, 18 -08-2022.

NOTIFICATION

WHEREAS, under Section 5 of the Environment Protection Act, 1986(Act No.
29 of 1986), the State Government is empowered to issue direction to implement the directions
passed by the Hon’ble National Green Tribunal vide order dated 23-02-2021 passed in O.A No.
360/2015-NGT titled as National Green Tribunal, Bar Association vs. Verinder Singh for
recovery of compensation on account of damage caused to the environment and ecology due to
illegal mining;

WHEREAS, the Hon’ble NGT in Para 25 of its above Order dated 26.02.2021
has directed Central Pollution Control Board (CPCB) that the scale of compensation calculated
with reference to Approach- Il mentioned in the Expert Committee Report dated 30.01.2020 be
adopted by all States/UTs and that the compensation be recovered in compliance to the said order
and the recovered compensation may be kept in separate account and utilized for restoration of
environment by preparing an appropriate action plan under the directions of Environment
Secretary with the assistance of such individual institutions as may be considered necessary.
However the quantum of compensation calculated with this approach for recovery of the loss
caused due to illegal mining has to be determined by the State on case to case basis and by
assessing the damage done to the environment at the site;

WHEREAS, the Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change, Government of India vide letter No. CPCB/IPC-II/NGT-0.A
(360/2015)/2021/2039, dated 11.06.2021 has directed the State Govt., in compliance of the
aforesaid directions of the Hon’ble NGT and in exercise of powers conferred by section 5 of the
Environment Protection Act, 1986, to evolve an appropriate mechanism for assessment and
recovery of compensation in‘ all the Districts of the State and for utilization of the recovered
compensation for restoration of environment by preparing an appropriate action plan.

AND NOW THEREFORE, in view of above observations and the directions
passed in para 25 of the Hon’ble NGT Order dated 26.02.2021 and in exercise of the powers
conferred under section-5 of the Environmental Protection Act, 1986, the Governor of Himachal

\iia

468



469

22

Pradesh is pleased to devise an appropriate mechanism for assessment and recovery of

compensation in all Districts of the State as follows:-

1

The overall responsibility to check illegal mining, to punish the offenders, to draw plans
for prevention of illegal mining and take any further steps in this direction shall vest with
the District Administration, who shall be assisted by the Superintendent of Police, the
District Mining officer(s). the Forest Department and also the Departments/institutions
like JSV, HPPWD, HPSIDC, Deputy Director Industries, the Block Development
Officer(s) and any other Department/ Office/Authority at the District level as deemed fit
by the District Magistrate or any other officer authorized in this behalf by him.

In order to ascertain the amount and quantity of damage done to the environment and
ecology by the illegal miners or any such offenders who are in violation of any order or
legislation or rule dealing with illegal mining, a Committee under the Sub-Divisional
Magistrate shall ascertain the amount of damage caused to the environment by the act of
such persons and cause the same to be recovered.

The Sub Divisional Magistrate shall first ascertain the identity of illegal miners and then
seek the assistance of Mining Officer, PWD, BDO, Forest Department and the Police to
calculate the damage done to environment and ecology as per the Approach I as directed
by the Hon’ble NGT vide Order dated 26-02-2021 in the above tilted case. For the sake of

clarity the Approach Il along with other seizures and release of vehicles is explained in
ANNEXURE-L.

For the recovery of damage done to the ecology and environment, a notice of calling the
perpetuators to deposit the environmental compensation shall be issued by the Sub-
Divisional Magistrate to such persons involved in illegal mining.

If the perpetuators fail to deposit the said amount, the Sub-Divisional Magistrate has the
power to use any means including attachment of property or declaration of such amount
as arrears of land revenue.

A State level Nodal account shall be opened by the Director, Environment, Science &
Technology Department which shall be used to deposit the amount recovered as
compensation from the illegal mining activities. The Director, Environment, Science &
Technology with the assistance of such Agencies as deemed fit shall utilize this amount
for restoration of the damage caused to environment as a result of such illegal activities.
The amount recovered from a particular area/site shall be used for restoration activities in

that area only or in its immediate vicinity having direct environmental effect. For this
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purpose, the plan for restoration shall be got made by the Sub-Divisional Magistrate with
the assistance of BDO, PWD, JSV, HPSIDC, Forest or any other Agency deemed fit. The
same shall be submitted along with amount needed to the Director, Environment, Science
& Technology for approval. The amount shall not exceed the compensation so collected.
Whatever amount is left at the disposal of the Director, Environment S&T after spending
on these plans shall be used for other ecological or conservation activities within the State
in consultation with the State Government.

In the event of failure to comply with the directions passed by the Hon’ble NGT

the concerned individual(s)/institution(s) shall be liable for non-compliance.

By Order

Prabodh Saxena
Addl. Chief Secretary (Env.,S&T) to the
Government of Himachal Pradesh
Endsts. No. STE-E(3)-2/2021 Dated:Shimla-2 ] 8-08- 2022.

Copy forwarded to the following for information & necessary action:-

All the Administrative Secretaries to the Government of Himachal Pradesh, Shimla-171002.

L.

2. The Pr. Chief Conservator of Forest, H.P Shimla-171001.

3. All the Heads of Departments, Himachal Pradesh.

4. The Engineer-in-Chief, PWD, Shimla -171002.

5. The Engineer-in-Chief, Jal Shakti Vibhag, Shimla -171005.

6. The Member Secretary, HP State Pollution Control Board, Shimla-171009.
7. All the Deputy Commissioners, Himachal Pradesh.

8. All the Superintendents of Police, Himachal Pradesh.

9. The Director, Department of Industries, Himachal Pradesh, Shimla-171001.

10. The Director, Environment, Science & Technology Deptt., Himachal Pradesh, Shimla-171001
11. Guard file.

L]
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(Satpal Dhiman) ‘8~ %->°%

Additional Secretary (Env., Sci., & Tech.) to the
Government of Himachal Pradesh
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ANNEXURE-I

Recovery of compensation and other penalties for release of vehicles/equipment as
per Order passed by the Hon’ble National Green Tribunal in O.A No. 360/2015-
NGT Bar Association vs. Verinder Singh dated 19.02.2020.

The Hon’ble NGT considering the practical difficulty has modified its orders vide
Order dated 19.02.2020 and has directed that the amount of compensation for the damage

to the environment shall be charged as under:-

Sr.No. | Category of vehicle Penalty amount

I Vehicles/Equipments/Excavators with showroom value 4 lacs
more than Rs. 25 lacs and less than 5 years old.

2. Vehicles/Equipments/Excavators with showroom value 3 lacs
more than Rs. 25 lacs and more than 5 years but less than 10
years old.

3. |For the remaining Vehicles older 2 lacs

than 10years/equipments/excavators which are otherwisc
legally permissible to be operated and not covered by Serial
No. land 2.

Note-I: On repetition of the offence by the same vehicle/equipment, Order dated
05.04.2019 will be applicable

Note-II- The option of release may be available for a period of one month from the date
of seizure and thereafter, the vehicles may be confiscated and auctioned.

APPROACH - II is demonstrated by following formula as under:-

Till such time as data and information for a comprehensive NPV is worked out in a site
specific manner to account for all (or at least the major) ecological damages, a simplified
NPV, proxied on the market value of the illegally extracted amount may be computed. In
this case the NPV approach would imply that the total benefits from the activity of sand
mining (as represented by the market value of the extracted amount) be deducted from the
total ecological costs imposed by the activity. In the absence of data on benefits and costs
separately, we recommend a modification of the formula as shown below:

Total Benefits (B) = Market Value of illegal extraction: D
Total Ecological Costs = Market Value Adjusted for risk
factor: D ® RF

\i
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For present purposes, it is assumed that the Benefits would accrue only in the first year
(in which the extraction of the illegally mined material takes place), while the ecological
Costs would continue to be felt over a period of time. NPV is to be calculated for a period
of 5 years on the net value, £ (C-B), at a discount rate ranging from 8%-5%, varying in
inverse with the risk factor. Thus, where the highest risk factor (sayl) is applicable, the
discount rate applicable would be the lowest (say 5% in this case).”

Table
Severity Mild Moderate Significant Severe
Risk Level ] 2 3 4
Risk Factor 0.25 0.50 0.75 - 1.0
Discount 8% 7% 6% 5%

Compensation Charge - explicit accounting of NPV

Market Value of lllegally Mined Material (D) 5000*400 = 2000000/-
Annual Value of Foregone Ecological Values D*RF = 2000000/-

e Present Value of Foregone Ecological Values (@ 5% discount rate and over
5 years)

_ 5 (D+RT)

PV - Yi=1 (A+r)t

=%(2000000) + (2000000) + (2000000) + (2000000)+ 2000000)
(1+0.05)1 (1+0.05)2  (1+0.05)3  (1+0.05)4 (1+0.05)5

= Rs. 86, 58, 953/-

e Net Present Value (after netting out market value of illegally mined material) -
i.e., Total Compensation to be levied

=NPV=PV-D
= Rs. 66,58,953/-
Compensation Charge in above case:

Approach 2
(explicit accounting of NPV) (@ 5% discount rate and over 5 years
Rs. 66,58,953/-

Ny
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ILLUSTRATION NO.1

Let us say that in Shimla district 50 tons of illegally mined material has been recovered
by the concerned authority. The market value of the illegal mined material is determined
by the Mining Wing, who shall ascertain the pith mouth value of the illegal mined
material which is presumed to be Rs.300. The market value of the illegal mined material
for various categories shall also be determined by the Mining Officer(s). The variables in
the illustration are assumed as per the inputs from the Mining Wing for enabling the
application of the Approach Il. In this case the D (market value of illegal extraction) and
the RF (risk factor) shall be determined by the Mining Officer who shall calculate the
amount of compensation to be levied as follows:

D= market value of illegal mined mineral x illegal mined material

RT= D x Risk factor.

r =discount.

t =time ( i.e 5 years)

RF = risk factor determined by the table as Moderate i.e .50

Therefore, the r (discount) is 7% .i.e .07.

Illegal mined material =50 tons.

Market value of illegal mined material = 300 per ton (pith mouth value which is to
be determined by the mining wing)

(D+RT)=D x RF

- 5 (D+RT)
PV i t=1 (14t
(D+RT)=D x RF

D= market value of illegal mined mineral x illegal mined material .

RF=Mild Moderate Significant Severe
25 .50 75 1

(I4r)=8% 7% 6% 5%  (as per Table-2)

Illegally mined material = 50 tons
Market value = Rs.300 per ton (pit mouth value)

i.e D = market value of illegal mined mineral x illegal mined material

=300 x 50 =Rs.15000
RF= risk factor adopted is Moderate.

Annual value of forgone ecological values = D x RF (risk factor)
= 15000 x .50(moderate)

\M‘! =Rs.7, 500.
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Present value of forgone ecological value (PV) = 7% discount for moderate (r)

N s (D+RT)
PV = Y1t

i.e (7500) =7,009.34 (first year)
(1+.07)"

(7500) = 7500 = 6,521.73 (second year)
(1.07)* 1.15

(7500) = 7500 = 6,147.54 (third year)
(1.07)° 1.22

(7500) = 7500 = 5,725.19 (fourth year)
(1.07)" 131

(7500) = 7500 = 5,357.14 (fifth year)
(1.07°  1.40

7,009.34 + 6,521.73 + 6,147.54 + 5,725.19 + 5,357.14 = 30,760.94.

Rs. 30,760.94. to be recovered as compensation against illegal mining.

Note: The quantity and value of illegally mined material used for illustration-1 as
above are hypothetical and are only used to bring clarity.

ILLUSTRATION NO. 2

Let us say that in Una district 70 tons of illegally mined material has been recovered by
the concerned authority. The market value of the illegal mined material is determined by
the Mining Wing, who shall ascertain the pith mouth value of the illegal mined material
which is presumed to be Rs 400. The market value of the illegal mined material for
various categories shall also be determined by the Mining Officer. The variables in the
illustration are assumed as per the inputs from the Mining Wing for enabling the
application of the Approach II. In this case the D (market value of illegal extraction) and
the RF (risk factor) shall be determined by the Mining Officer who shall calculate the
amount of compensation to be levied as follows:

D= market value of illegal mined mineral x illegal mined material

RT= D x Risk factor.

r =discount
t=time ( i.e 5 years)
RF = risk factor determined by the table as Severe i.e .1
]
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Therefore, the r (discount) is 5% .i.e .05.
Illegal mined material =70 tons.

Market value of illegal mined material = 400 per ton (pith mouth value which is to
be determined by the mining wing)

(D+RT) =D x RF

_ s (D+RT)
PV = =11t
(D+RT) =D x RF

D= market value of illegal mined mineral x illegal mined material .

RF= Mild Moderate Significant Severe
25 .50 I35 1

(I+r)=8% 7% 6% 5%  (as per Table-2)

lllegally mined material = 70 tons
Market value = Rs.400 per ton (pit mouth value)

i.e D = market value of illegal mined mineral x illegal mined material

=400 x 70 = Rs.28,000
RF= risk factor adopted is Severe.

Annual value of forgone ecological values = D x RF (risk factor)

= 28,000 x 1 (moderate)
=Rs 28,000.

Present value of forgone ecological value (PV) = 5% discount for severe (r)

e 5 (D+RT)
PV I Et:l (1+r)t
ie §28,000]1 = 26666.66 (first year)
(1+.05)

(28,000?) =28000 = 25454.54 (second year)
(1+.05)°  (1.10)

(28000) =28000 = 24,137.93 (third year)
(1.05)°  (1.16)

(28000) = 28000 =22,950.81 (fourth year)
(1.05)"  (1.22)

(28000) = 28000 =21.875.00_(fifth year)
\\EEL— (1.05)° 128
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26666.66' +25454.547+24,137.93°+22,950.81*+21,875.00° = Rs. 1, 21,084.94.

Rs. 1, 21,084.94 to be recovered as compensation against illegal mining.

Note: The quantity and value of illegally mined material used Sor illustration-2 as
above are hypothetical and are only used to bring clarity.

ILLUSTRATION NO 3

The SDM of the let's say XYZ, Sub-Division area received information that about
six persons with their equipment and vehicles are digging at point A, situated near river
B. The SDM shall seek the assistance of the Police immediately and reach the site along
with officer(s) of the Mining Department. He shall immediately identify the illegal miners
with the help of the Police and confiscate their machinery. The machinery shall be kept in
the custody of the local Thana. The videography of the spot be done alongwith the
statements of village Revenue Officer and responsible persons from the Panchayat or the
Lumberdar be recorded.

The SDM shall get the damage caused to the ecology and environment assessed
by the officers of the Mining Department who, if need be, shall be given assistance by the
PWD, Forest Department, Block Development Officer (BDO), or the Revenue Officials.
For the purpose of the calculations of damage caused to the ecology and environment
Approach-II shall be applied for which the Mining Officer or his representative shall be
competent. Once calculations are done by the Mining Officer the same shall be conveyed
to the offenders by way of notice, delivered as per routine practices of delivery of notices.
A time period of 15 days shall be given to the offenders to deposit the Environment
Compensation failing which the same shall be recovered by way of arrears of land
revenue.

For the recovery of Environment Compensation the SDM may use other practices
like cancellation of the Government contracts, blacklisting for future participation in
tenders, etc. as per the content and situations. Only after the said Environment

Compensation has been deposited, the vehicles and the machinery used in illegal mining
shall be released.
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